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for expunction of certaion observdtionI

mide by the learned Single Judge, whil

disposing of the original application.
It my be mentioned &t the out set |

that this Tribun@l has not passed any
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remérks or mide @ny observétions againgﬁﬁ;)
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the conduct of the a@pplicant herein §’543M§

(Respondent 4 in the original application)

which would damage either his reputatién

!
or his céreer. It was the bounden duty,
of the Tribunal to take appropriate

steps when an allegation was made in

the Open Court regérding Respondent 4

dgeménding illegal gratification and wh%k

all the learned Single Judge did was %1
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directed the concerned a@uthorities to
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enguire into the métter. Thus everything

¢
is kept open and it is open to the ’

petitioner herein to defend himself

if and when any enqguiry stérts. with
regard to the allegaetions méde in the
order. As nothing hdas been said by thisﬁ
Tribunal casting @spersionjon the 'n

applicant, there is nothing tO expunge |
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